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UPON hearing the counsel the Court made the following
ORDER
The petitioner who appears in person submits that although he
has prayed for quashing of certain State Government Orders marked at
Annexure P-6, P-9 and P-12 to Writ Petition No.247 of 2015 filed by

him in which names of those who were appointed as law officers in the



State of Haryana have been enumerated but he does not press the said
prayer. The petitioner has in addition sought a writ of mandamus

directing the State Government to engage him as a Law Officer in the

State of Haryana pending disposal of the writ petition. That aspect

raised in the writ petition appears to be similar to those being

considered by us in the present SLP ...CC N0.5470 of 2014. We,

accordingly, direct transfer of Writ Petition No.247 of 2015 from the
High Court of Punjab & Haryana, Chandigarh to this Court for hearing

and disposal with the the present SLP....CC No0.5470 of 2014.

Learned counsel for the parties including petitioner in T.P.
N0.1073 of 2015 further submit that they do not wish to file any
further pleadings in connection with the writ petition or SLP .... CC
No0.5470 of 2014.  This matter has been in that view argued before us
by learned counsel for the parties including Mr. Ranjit Kumar,
learned Solicitor  General for India. Learned counsel for the
petitioner in Transfer Petition No.1073 of 2015 has filed a copy of

the CAG Report for the period December, 2009 till January, 2012.
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Learned counsel for the State of Haryana may, if so advised, file a
report on the subject for remainder of the period, if any. Learned
counsel for the State of Punjab shall also similarly file a copy of

the CAG Report, touching Administration of Justice Department

(Advocate General) for the period January, 2010 till January, 2014.

Judgment reserved.

(Ashok Raj Singh) (Veena Khera)
Court Master Court Master
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